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1. Union of India through secretary 
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ORDER(cTal) 

By Hon'ble  Mr S.Das Gupta,Member,k  

1. This application wee filed under 

eection 19 of the Administrative Tribunal Act,1985 

eeeking a direction quaehing the order dated 27.1.95, 

paced by the reepoddent no.2 by wtlich the services 

of the applicant on casual baeie .tood terminated. 

The applicant hae also prayed for a direction to 

the reeponoente not to held any fre.h selection for 

the poet of Generator Operator eckieduled to be held 

on 10.10.1995 or thereafter in pursuance of the 

notification dated 15.10.1995 (Annexure A-15). The 

applicant has also eought a direction to regulariee 

hie services on any elite., IV poet under the respondents 

in compliance with the order dated 9.9.1993,pae-ed 

by the respondents no. 2. 

2. The applicant'. cave ie that ke WRe 

engaged on casual basis  to work Re Generator Operator 

after he was sponsored by the Employment Exchange 

and after hi. selection by the competent authority 

by order dated 2.2.1993. ,Ance then he has been 

rendering service on casual baele, hie cervices  bein. 

extended from time to time and in that manner he 

continued to wok un-interruptedly until he was 

disengaged by the impugned order dated 27.1.1995 

wi.h effect from 3.2.1995. 
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3. The applicant hae alleged that 

eubeequently the reeponaente ieeued a notification 

by which applicatione were invited for freeh caeual 

engagement ae Genertor Operator. Thie led the 

applicant to file the preeent applicat...on for 

the relief aforesaid. 

4. The reepondente have filed counter 

affidavit in which it hae bee.. etated that at pre-ent 

there ie no sanctioned poet of Jmerator Operator 

in the department of the respondents. The applicant 

was appointed ae a casual labour to operate the 

Generator on daily wage. It hae been etree.ed that 

the queetion of regularisation of the applicant 

dove not arise ae tnere i. no sanctioned poet or 

Generator Operato.. It hae aleo been pointed out 

that the eo called order dated 9.9.199J le .nly 

a recommendation and does not confir any right on 

the applicant for regularisation on any group D 

poet. The learned counsel further etated that they 

are not going to make any appointment on the baele 

of tne impugned requiei.ion dated 5.10.1995. 

5. The applicant hae filed Rejoinder 

Affidavit, reiterating the contentention, made 

in the original application. It hae been further 

conu_nded that ae .here L. continued requirement 

of Generator Operator, there ie no juetification 

for the respondents to terminate the services of 

the applicant when hie services were found to be 

fully eatiefactory. it ie rurther etated that in 
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a right to be appointed on regular baeie againet 

any other group D poet. 

8. 	 We are, however, of the view that 

in caee the department hae a continued requirement 

of a caeual labour to attend to the generator and 

they engage caeual labour for thie  purpoee in 

future, the applicant, whoc hae already rendered 

un-blemiehed eervice for more than 3 yeare, ehould 

be considered for euch caeual employment in 

preference to fresh face provided the applicant 

fulfils the qualification prescribed for such 

appointment. With this ob-ervation, the application 

ie diepoeed of. Parties to bear their own costs. 

Ids A.M. 
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